GOVERNMENT OF INDIA
MINISTRY OF FINANCE
RAJYA SABHA
STRARRED QUESTION NO. *79
ANSWERED ON 09.02.2021

TRADING IN CRYPTOCURRENCY
79#. SHRI SUSHIL KUMAR MODI:

Will the Minister of FINANCE be pleased to state:

(a) whether it is a fact that a ban was imposed on Bitcoin trading in 2018 which was
later on lifted by the Hon’ble Supreme Court;

(b) whether other cryptocurrencies are still under ban;

(c) whether it is also a fact that despite the ban, illegal trading of cryptocurrency is
still being done on a large scale; and

(d) if so, by when Government proposes to issue strict guidelines in this regard
keeping in view the risk involved therein?

ANSWER

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR):

(@) to (d) : A statement is laid on the Table of the House.
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STATEMENT REFERRED TO IN REPLY TO RAJYA SABHA STARRED
QUESTION NO. 79# RAISED BY SHRI SUSHIL KUMAR MODI, HON’BLE
MEMBER OF PARLIAMENT TO BE ANSWERED ON 09.02.2021
REGARDING ‘TRADING IN CRYPTOCURRENCY’

(@) to (c) In view of the risks associated with Virtual Currencies (VCs), including
Bitcoins, Reserve Bank of India (RBI), vide circular dated April 6, 2018, had advised
all the entities regulated by it not to deal in VCs or provide services for facilitating

any person or entity in dealing with or settling VCs.

However, the Hon’ble Supreme Court, vide judgement dated March 4, 2020
in WP (C) No. 528 of 2018 and WP (C) No. 373 of 2018, had set aside the above
circular dated April 6, 2018.

(d) It was announced in the Budget Speech for 2018-19 that “The Government
does not consider crypto-currencies legal tender or coin and will take all measures to
eliminate use of these crypto-assets in financing illegitimate activities or as part of
the payment system. The Government will explore use of block chain technology
proactively for ushering in digital economy.” A High-Level Inter-Ministerial
Committee (IMC) constituted under the Chairmanship of Secretary (Economic
Affairs) to study the issues related to VCs and propose specific actions to be taken in
this matter recommended in its report that all private cryptocurrencies, except any
cryptocurrency issued by the State, be prohibited in India. The Government would
take a decision on the recommendations of the IMC and the legislative proposal, if

any, would be introduced in the Parliament following the due process.
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SHRI SHAKTISINH GOHIL: Yes, Sir. Q. No. 79.

Y wwrafer: wfthRE Sit, J9 fasrer Brad St o1 gaman &1 o1 94 STaet A9 87 H
39T JATSH, SfSTI TI 26T Ah DI 7, H MID] JeTSH | f&=1er Fadt Sit wg
27 ...(FAU)... ST T Al 81 Okay. Shri K.C. Ramamurthy.

SHRI K.C. RAMAMURTHY: Sir, there is no doubt that the problem of bitcoins and
other cryptocurrencies has escalated. The circular issued by the RBI has a limited
impact. | would like to know from hon. Finance Minister whether there is any
proposal to bring in a Bill to curb cryptocurrencies in the country.

SHRI ANURAG SINGH THAKUR?: Sir, the regulatory bodies like the RBI, SEBI, etc.,
don't have any legal framework to directly regulate cryptocurrencies as they are
neither currencies nor assets nor securities nor commodities issued by identifiable
users. The existing laws are inadequate to deal with the subject. The Government
formed an Inter-Ministerial Committee which has given its report. Then there was a
meeting of the Empowered Technology Group. Then the Committee of Secretaries
chaired by the Cabinet Secretary has also given its report. The Bill is being finalized
and it will soon be sent to the Cabinet. We will soon be bringing a Bill.

2} eI TMifeet: AT UMY AEIGY, I8 Y WRIHR ORI & IR H 984
seriously impact ®RAT 81 T 3R ARPBR A RBI &b circular & STRT SHD] b BT
RIS EI%, ﬁ?ﬂq PIC o TP circular Pl GRS B ﬁ?ﬂ, which means bitcoin def
JHAT 21 In the Minister's reply, (d) H U &8 2 & I 9§D announce T 2|
AT W1 S &8 2 € [ 89 $HBT B odd 31 I8 &, Ministerial Group &1 B
FHTIT FEIG, § 3MMIB SIRTY Tg ST A18 § (b 3R 3777 G BIC § I8 A
g fop I8 7Tad 8, 1 59P RIATH review petition STRIT BT T & AT TE1? And the

second is, in Surat.....

MR. CHAIRMAN: Only one supplementary please.

SHRI ANURAG SINGH THAKUR?: Sir, if you see globally, there are different definitions
of crypto currencies or virtual currencies adopted by international

bodies. The RBI also took initiative and banned the use of private crypto currencies.
As Member has rightly said, there was an order of the Supreme Court. That is why,
the Government of India took an initiative. There was an inter-Ministerial committee.
That Committee gave its report. As | said earlier, Committee of Secretaries also met
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under the chairmanship of the Cabinet Secretary. They have given their report. Now,
the Government has prepared a Bill and it will be brought forward in the Parliament.
Soon, we can have a detailed discussion on that.

MR. CHAIRMAN: Q.No.80; Shri G.V.L. Narasimha Rao; not present. The Minister
may lay it. Any supplementaries!?
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